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OR.1143/95
Judgement

( As per Hon.

counsel for

|
|
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|
f
Mr. Justice V. Nesladri Rao, Ve ) [
: f
|
f
eard ri §. femakrishna Rao, learned |
|
|
|
|

the applicant and sri N.R. Devaraj, learned counsel for
the raspondents. /
-1 in the reap?n-

L

He was selected for Ph.D. (Animal Bio;

2.  The applicant is working as geisatist

dent Directorats,

Technology) course as full time student in the Madras Ueteri—

nary University, While he sent his application throughithe

rti-

pDirector of the respondent arganisation, no objection ¢

ficete was issued, The appllcant waa informed by the

impugned letter dated 25 9-1995 that due to dearth

1e to relieve him for the three years gourse,

l

of hands

it is not possib

The same is challenged in this OA,

3. The respondent is relying upon the letter of Unde

- ————

puneil of Agricultural Research, Krishi

Secretary of Indian C

Bhavan, New Delhi, vide Na,9(12)953AI dated 27-7-95 uierﬁin
it is stated that the applications of the Scientists DF the
PG Poultry for Ph.D. course have to be returned as CAkI,
Izatnagar, are not able to spare any Scientist in tha disci-

pline of Poultry Feeding and Genetics and hance the EOUﬂCll
informed by letter dated 20-8-1995 to the same effect.

4. The Dirsctor of the Respondent Grganisationis,Preéent.
It is stated that out of seven Scientists;l, allntte% to thi
Directorate two are already on s tudy leave, and bot4 of the
are expected to report back in March/April, 96, Inlview of
the shortage of Scientists-I, it is very difficult For the
g};iantists-l_in this Directorate to cope up with th% work.
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. |
. Rangarajan) ( (V. Neeladri Rao) |

It is Purther stated by the Diractor that after March, 96, %'t

is possible to relieve the applicant if he can get extensioh

of time for joining Ph.D. Course or if he is going to be selected

l
again for the next course, |

6. It is stated for the applicant that recently Sri B.L,ﬁ.
Reddy, joined this Directorate and when Oirector could manéga
with four earlier, it is not difficult to cope up nov. BU% Sri
Reddy was sent to this Directorate with reference to the #isci-
pline of Poultry Feeding, &nd He had to necessarily get himself
pamilisrised with other disciplines and it will take time $hile
the applicant is already having four years experience in #his

| |

!

6. Be that as it may, the Tribunal/Court cannot inFarPére in

l
such matters unless the rsfusal on the part of the respn@dents

Directorate,

» » » x i

is arbitrary or malafides are established, In fairness Fo the
applicant it had to bs stated that no malafides are atterutad
to the respondents, On the basis of the material placaed before

this Tribunal, it cannot be held that when the applicanﬁpcanngt

bg spared due tothg dearth of hands and when CARI expr%ased
its inability to spare the Scientists to this Directoraée, it is
an arbitrary decision, : i
7. Hence, the only order that has to be passed ini:hi? DA is
‘tu direct the respondents to relieve the applicant for gtudy,
leave if hs can able to get extension from the Uniuersity For'
joining Ph,.D. Course or if he is going to be selected écr this
l

course or any other course for the next ysar, ,

B. The DA is ordered agcordingly at the admission st%ge.éf

No costsv/ l

Member (Admn,) Vice Chairman

Dated : Sept,27, 95
Dictated in Open Court
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THE HON'BLE MR.R.RANGARAJAN : M(ADMN)
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" TJ.ANO. (W.p. L)

Admigted and Interim Directions
Issyed. '

Allgwed

Disposed of with directions .

Dismissed.-

- Cism}.ssed as withdrawn

Dismissed for default
Or dered/ke jected.

NO orger as to costs.
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